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Title: Regarding attacks on Indian fishermen and retrieval of Katchatheevu Island in order to find a permanent solution to
the Tamil Nadu fishermen issue.

SHRI T.R. BAALU (SRIPERUMBUDUR): The fishermen of Tamil Nadu are daily subjected to coercion; they are even
whipped and beaten to bleed. It becomes a daily ritual. The Sri Lankan Navy is arresting our fishermen in the mid-sea. That
too, they intrude into the Indian waters and arrest our fishermen. They are arresting our fishermen and snatching their
harvest, their nets and damaging their boats. For that matter, recently, I have taken a delegation of Members of Parliament
of both the Houses belonging to the D.M.K to the hon. Prime Minister, and requested him to see that he takes necessary
action to stop all these undoings of the Sri Lankan Navy. I have also requested the hon. Prime Minister to see that the
stakeholders, representatives of both the Governments, along with the elected representatives of both the countries, sit
together to see that the problem is solved once for all so that fishermen of both the countries go for fishing, without any
problem whatsoever.

This problem has been lingering on for the past many years. In the past two or three years, more than 500 fishermen were
subjected to coercion and many of them were killed by bullets. So, I would request the Government of India to intervene
and a mechanism is arrived at so that the problem is solved once for all.

As of now, 52 fishermen were under arrest and kept in Sri Lankan jail. The Government of India should come forward and
initiate @ mechanism so that there will be permanent peace and Tamil Nadu fishermen do not face any further problem. .
...(Interruptions)

MADAM SPEAKER:

Shri P.L. Punia is allowed to associate with the issue raised by Shri T.R. Baalu. ...(Inferruptions)

DR. M. THAMBIDURALI : Madam, Speaker, the issue of fishermen of Tamil Nadu is a serious matter. For many years, the Sri
Lankan Navy has been arresting our fishermen and taking them to their prisons® and keeping them there. Many incidents
took place. About 500 fishermen were killed. Such sad incidents are continuously taking place. Our Hon. Chief Minister of
Tamil Nadu has written many letters to the hon. Prime Minister and requested him to take necessary action. But the Union
Government is not taking any action to see that arrested fishermen who were captive in Sri Lankan prisons are released.
Recently, our Hon. Chief Minister of Tamil Nadu has written a D.O. letter to the Prime Minister stating that the Sri Lankan
Navy is now acting with greater impunity and effectively thwarting Indian fishermen coming from the coastal districts of
Tamil Nadu from peacefully pursuing their livelihood in their traditional fishing waters in the Palk Bay. Every fishing voyage
of our fishermen is now laden with danger and the anxiety of possible attack, harassment, apprehension and custodial
detention by the Sri Lankan authorities. It is extremely disheartening that hostile actions have been intensified by the Sri
Lankan Navy after the recent fishermen level talks hosted in Chennai, which represented a positive step forward to resolve
the livelihood issues through mutual agreement, between the fishermen of Tamil Nadu and of Sri Lanka with the support of
their Governments.

In spite of peaceful talks being taking place, recently, seven mechanized fishing boats were taken away by the Sri Lankan
Navy and also 29 fishermen were taken into custody and kept in jail. Apart from that, nearly 121 Tamil Nadu fishermen are
there in Sri Lankan prison. I want to know what action is being taken by the Government of India on the efforts being taken
by the Members of Parliament here, and also letters being written by our hon. Chief Minister of Tamil Nadu.

What action is the Government taking on this matter? DMK is telling that our Chief Minister is going on writing letters to the
Prime Minister? What can our Chief Minister do? She can only write letters to the Prime Minister stating that the Tamil Nadu
fishermen are suffering and they are arrested by Sri Lankan Navy. DMK was an alliance partner in the Coalition and for so
many years they were in the Government. Why can the DMK not persuade the Prime Minister to take action and see that
our fishermen are released?

Madam, Katchativu Island is a very important issue. Katchativu was a part of India, but it was ceded to Sri Lanka without
following any procedure. The Parliament has to accept and approve that, but no Resolution was passed in Parliament. How
can the Government of Sri Lanka claim that Katchativu is a part of Sri Lanka? It is our territory. Katchativu is the place



where we are able to get good fishes and that is why our Tamil Nadu fishermen are traditionally going there. But Sri Lanka
is taking advantage of this position and arresting and also killing our fishermen. They are allowing Chinese people to come
and fish there. This kind of thing is taking place. So, China is taking advantage of the situation. Our Foreign Policy has
completely failed.

Recently, what did the Central Government say in the Supreme Court? They said that Katchativu issue is settled once and
for all. How can they say that? So, we request the Central Government to take steps and get back Katchativu so that our
fishermen can get their rights to fish in that area. Since we lost our rights, the Sri Lankan Government is misusing that and
the Sri Lankan Navy is arresting our fishermen. We do not know what our Indian Navy is doing. Why can they not prevent
this kind of arrest of our fishermen? So, these kinds of incidents are taking place. Therefore, we reiterate our demand that
based on our Chief Minister's letter to the Prime Minister, the Government of India should take action immediately and
release the 121 fishermen who are in prison in Sri Lanka.

MADAM SPEAKER:

Dr. Ram Chandra Dome will associate himself with the matter raised by Dr.Thambidurai.
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SHRI T.R. BAALU :Madam, the hon. Minister wants to respond...(Interruptions)
MADAM SPEAKER: Let Mr. Ramasubbu also speak.
...(Interruptions)

MADAM SPEAKER: Please take your seat.

SHRI S.S. RAMASUBBU (TIRUNELVELI): Thank you, Madam. The fishermen community issue is a very important issue. The
fishing community is affected in so many ways from the Sri Lankan side. This problem is taking place in Tamil Nadu and Sri
Lankan Border sea shore area frequently. This is an important and crucial problem of fishermen in Tamil Nadu.

The UPA Government is taking various steps by talking to the Sri Lankan Government...(Interruptions) Madam, he has
already spoken...(Interruptions) Why is he shouting?...(Interruptions) This is a very important issue. I am also concerned
about the fishermen community; our Government is also more concerned about the fishermen community...(Interruptions) 1
am telling the fact.

Madam, our fishermen community should have to be protected. It is a fact that in this regard the problem is always there
with Sri Lanka. So, both the Governments and both the fishermen communities have to talk mutually to solve this problem.
Our Government has made some suggestions to the Sri Lankan Government also. Our Government informed them to settle
the matter amicably. But in spite of that, our Tamil Nadu fishermen are affected and they are put in jail in Sri Lanka. Our
Government has already told the Sri Lankan Government to release these fishermen who are in prison. Our Government is
taking this action.

Madam, it is continuously taking place there. We have to put an end to this fishermen community problem. Both the
fishermen from Indian side and also from the Sri Lankan side have to sit together and have to bring an amicable settlement
to this issue. Our Government have to insist the Sri Lanka Government to bring an amicable settlement there. The
fishermen community people have to be protected. It is very important. They should not be in prison and they should be
released immediately.

Madam, our UPA Government is taking action and in spite of that, though the Tamil people are affected there. Our UPA
Government already gave more attention for the rehabilitation of the Tamils in Sri Lanka. In the same way our Tamil
fishermen should also be protected.

Madam, I would like to give one suggestion here that we need a separate Ministry for Fisheries. If there is a separate
Ministry in the Centre then it would be easy for the settlement of all these problems of our fishermen. So, there should be
one separate Ministry, a separate Minister and funds should be allotted for the fishermen community people and then only
all the problems will be solved. So, I would urge upon the Government to look into this suggestion so that our fishermen are
protected and our Government should take all the necessary action.



Thank you, Madam...(Interruptions)

MADAM SPEAKER: What is the subject? I do not have your notice.

...(Interruptions)
MADAM SPEAKER: I do not have anyone's notice.

...(Interruptions)
MADAM SPEAKER: Notice! What is the subject?

...(Interruptions)

THE MINISTER OF URBAN DEVELOPMENT AND MINISTER OF PARLIAMENTARY AFFAIRS (SHRI KAMAL NATH): Madam,
we share the concerns of the hon. Members on the issue of fishermen community with Sri Lanka...(Interruptions)
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MADAM SPEAKER: Do not get up just like that.
...(Interruptions)

ofl 9iclog BHR: FABIGR, &1 TIIoI SIA AT 3| ... (AT
3reagl ABIGA & A ASaI asft AY it S Srara 9y

€| (caguren)
31€AGT ABIGAT & 31U IO SIS,

€| (caguren)
31€RTET ABIGAT = 3T IS

€| (caguren)
3re1el AeleA = S10 IeIeg, ST Sif, PuRI 3 do SIS

€| (caquren)

MADAM SPEAKER: Nothing will go in record.
(Interruptions) €]
MADAM SPEAKER: Hon. Member, nothing is going in record.
...(Interruptions)
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€| (caremrot )

SHRI KAMAL NATH: Madam, we share the concern of hon. Members on the issue of the fishermen. It is because of the
efforts of the Government of India that many fishermen have been released. We will continue to engage with Sri Lanka and
ensure that no arrests are made. I will also bring this to the attention of the External Affairs Minister of the concerns
expressed in this House, But I would like to assure everybody that the Government of India has viewed this with concern,



has taken it up, has engaged and it is because of that so many fishermen have been released. ...(Interruptions) st T s
HIGTOARI AGI B 33 I...(RIerol)

SHRI T.R. BAALU : Sri Lankan Navy has arrested our fishermen when our boats are drifted whereas Sri Lankan fishermen
were going up to Andhra and Odisha. How come are they going? Indian Navy should look at it. They are allowing them to
go. ...(Interruptions)

MADAM SPEAKER: Let him complete. smu aar gifSe,
&€ (azmor)

SHRI KAMAL NATH: Madam, this is not merely a concern of Members or of political parties, this is a concern of the whole
country. I have said that due to the Government of India's efforts a large number of fishermen have been released.

We will continue with this engagement to ensure that there are no arrests made in future and all those who have been
arrested are also released. That is our prime importance.
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MADAM SPEAKER: I have not got your notice. I want to know what you want to speak on.
...(Interruptions)
12.33 hrs
At this stage, Dr. M. Thambidurai and some other
hon. Members left the House.
MADAM SPEAKER: Just send me the notice as to what you want to say. I have no idea about what you want to say.

...(Interruptions)



